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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD
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Between :-

S.Vijaya Bhaskar

.. Applicant
And

1. Union of India rep. by its Secretary,
M/o Urban Affairs & Employment,
Nirman Bhavan, Hyderabad,

2. Director Gensral of Works, CPUD,

6%

Nirman Bhavan,

3. Superintendent
Central Public

4, Supaerintendent

New Delhi.,

Engineer (Co-ordination)},
Works Dept., Madras.

Enginéer,

Hyd, Central Circle.I, Nirman
Bhavan, Koti, Hyderabad.

4

5. Executive Enginéer, Hyd.: Central
Division,I1I1, CPW, Nirman Bhavan, Koti,
Hyderabad.

«»s Respondents
Coungel for the Applicant : shri P.B.V;jay Kumar

Counsel for tha Respondents !

CORAM :
THE HON'BLE SHRI R,RANGARAJAN :  MEMBER (A)

(Order per Hon'ble Shri R.Rangarajan, fember (A) )

L N ) 2.

Shri N.V.Raghava Reddy, [GSC



.on 16=1=96,

- Wwith the lauw,

(Order per Hon'ole Shri R.Rangarajan, Member (A} ).
|

|

.| e
|
i

Heard Shri P.8.Vijay Kumar, counsel for the applifant

and Shri N.V.Raghava Heédy, standing counsel for the respondents.

regularise the applicant as Office attendent (Group-D) oy

other post by continuing his services with all consequent

. ! '
2. This 0.A. ig Fil%d for a direction to the respondgnts to

in any:

ial and

attendaent benafits, Thg applicant gubmits that he had wgprked

from May, 1988 to September, 1993 om work order basis as
|

Beldar

and his services were also utilissd as Group-D peon. Later on

, |
he was paid salsry thouﬁh an intermediary till now,

3. No reply has baeq filed in this 0.A. Howsver, thjg

the applicant

learned

counsel for the respondents submits that /. was engaged 3s a Beldar

as stated by him,

4, The learned couniel for the applicant submits that

in view

| .
of the tetter No.34/17/93~-EXX dt,18-8-93 (Annexure A-I pgga=5 to

OA) applicant's name has to be forwarded to the Director

of Works for consideration of absorption, Counsel far tH

cant further submits thaf this OA is similar to CA 257/94

0.A.257/94 was decided on the basis of the d

in OA 174/95, uherein it uas held that the claim of the 4
!
in that OA had to be Forparded to the Dirsctor General id
|
of the letter dt.18-8~93 and if the applicant satisfiss t
| ‘ in
tions referred to therein, his case will be considered/ac
|

In view o? the above, the applicant submit

V P

General

e appli-
decided
irections
pplicant
pur suance
he cunﬁen-
cordance

s that the

ode




decision given in 0A 257/94 may given in this 0.A. alsos

S.

- 3 -

I am satisfied that this case is a covered one and a direc-

(@

tion can be given as was given in OA 257/94, Hence the flollowing

direction is given :-

Be

No order as to costs.

avl/

If the name of the applicant is not yat f or war d4d

in pursuance of the lettef dt.18-8-93 as referred|to

herein beFdra, the case of the applicant has to b
foruarded to the concerned autnority as referred to
therein, It is needless to say that if ultimatal
the applicant is going to be aggrieved by the ordgr
to be passed, he is free to file fresh applicatio

under Section 19 of the A.T.hct, if he is so adviged.

In the meanuwhile, if there is work for the post of
Beldar/affice attendent, the applicant has to be
preferred to the freshers.

1

Thus the Original Application is ordered accordingly.

: (R.R ANGARAJAN)
? Member (A)

s AR v A e G ol A - —

Dictated in Open Court.
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Copy to:

1:

2,

3.

4,

54

. CPYD, Nirman Bhavan, Koti, Hyderabad, .

6
7,

gl

9,

YLKR

Superintending Enginser (Co-Ordination),

Ona copy to Mr.P.B.Vijaya Kumar,. AduucateCAT Hyderabad

N 4 -1?;" .

Vo
~

The Secrstary, M/0 of Urban APPalrs; and Emplayment
Nirmen Bhavan, Hydarabad,-

Director Generazl of Woeks, CPWD, Nirman Bhauan,
New Delhiys .

Central Public Works Department, Madras,

Superintending Enginesr, Hyderabad Central Circle,I, -
Nirman Bhavan, Koti; Hyderabad. : :

Executive Englneer, ‘Hyd. Central Division, 111,

One copy to Mr.N.U .Raghava Reddy,Addl.CG5C, “at ,Hyderah

One copy to D.R(A)gCAT,Hyderabad.
One duplicate copyf'

ad.,
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Datad: 5&%15&?Z?£94

0R2EA/JUDSEMENT

-l

M. /R.AJC.A NG,

No ordzr §s to costs.

YLKR - ' * II Court
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